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That is not involved in the motion
before me. So, why is he raising it
now? His name is also not there.
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But I can allow the calling-attention

motion, which I have already allow-
ed. I am very sorry that I cannot
give my consent to the adjournment

motion, This has been discussed a
number of times.
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SHRI SHYAMNANDAN MISHRA:
Human beings have to be reduced to

fossils and then it would be discussed
here !

SHRI ATAL BIHARI VAJPAYEE:
Under this benign Government.

MR. SPEAKER: Shri Raj Bahadur.
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PAPERS LAID ON THE TABLE

REVIEw AND ANNUAL RrEFORT OF CEN-
TRAL INLAND WATER TrANSFORT CoORr-
PORATION LD, CALCUTTA

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): 1 beg to lay on the
Table a copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 819A
of the Companies Act, 1956:—

(i) Review by the Government
on the working of the Cen-
tral Inland Water Transport
Corporation Limited, Calcutta,
for the year 1971-72.

(ii) Annual Report of the Central
Inland Water Transport Cor-
poration Limited, Calcutta,
for the year 1971-72 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon.

[Placed in Library. See No. LT-

4847/73].

NortrFicaTioNs UNDER Essentian Com-
MoDITIES AcT, 1955

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR ANNASAHEB P. SHINDE): 1
beg to lay on the Table a copy each
of the following Notifications under
sub-section (6) of sectian 3 .of the
Essential Commodities Act, 1955: —

(i) The Fertilizer (Control) First
Amendment  Order, 1973
(Hindi and English versions)
published in Notification No.
G.S.R. 176(E) in Gazette of
India dated the 24th March,
1973.

(ii) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Order, 1873 (Hindl
and English versions) pub-
lished in Notification No.



